CENTRAL ADMINISTRATIVE TRIGBUNAL
PRINCIPAL BENCH

Ra No. L9007

MLa o Ne L LB/ 2007 1n

& MNo.2505 2001

Maw Delhi  this ths 1141 dav of Sasotsmber., 2002
HON’BLE SHRI SHAMKER RAJIS, MEMBER(D)
Gh. Mathil Lal e appl loant..
....'-...-‘ &SrsLI s

nion of India & Othears ) ... Respondants

LS L LBY G (N,

 §; o This Review applicatcion 1z dirsched against an  ordsr
of  this Court dated 29.5.2002. The prasent application has
baasn  filed on 19.8.2007, 1.e., mora than two months from ths
date of tha decislion. -MNo propsr explanation of-'dﬁlay heas
baan tendered in the mizcellansous application filed by thea
applicant.. - as  such the review application is  barred by

limitation.

?. By owavy of thiz R.&. the review applicant sesks o

? rae-argue  tha case, which iz not permiszible. Thsa present
.. 18 nob malntainable as per bthe provisions of Ssortion 272
S (3) () of the adninistrative Tribunals act., 1985 read wibh

's_'_ Grder 47, Rule (1) of CPC and also in view of the ratio laid

down by the Hon’ble apex Court in K. 683if S8abu & Others v,

ig

Union . of India & Othsrs, T 1997 (7) SC 24. The R.a.

accordingly dismissed, in clirculacion.
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